FAX 1 0532-2400149

CUSTOMS, EXCISE & SLRVICL FAX APPLLLA l[] FRIBU:
38,MG Marg Civil Lines,Old Red B:nidmg,A!hlmbdd 21104
chmn.l] Bzancli A}himbad

>/ AD

12017
To '
Appellant as per address in table below
Respondent as per address in 1able befow
I'inal Order No. A/70096/2017-ILXIDB] dated 16!01!201'
I am directed to transmit herewith a certified copy of order ]"'IS‘?Cd by the Inbum} undu }_"ofthc :

" Central Excise and Salt Act, 1944,

Application Appeal Name and Address of Appellant
F Bi229872009 SAF YEAST CO. PVT. LTD.
419, SWASTIK CHAMBERS,

. CHEMBUR, MUMBAI-
400071.

Name and Address of
Respondent

~C.C.E. LUCKNOW
7-A, Ashok Marg, Lucknow. .

Copy To
Jadvocate(s) / Consultant(s):

D. H. Nadkarni,Adv
12-14,DR.SUNDERLAL
B.MARG,(GOA STREET),
NEXT TO REX CHAMBERS,
BALLARD ESTATE,
MUMBAIL, -
MAHARASHTRA
400038 E




3T, A’i Allahabad

'til'u_l_e_ of_lndia Pyt Lid,, No.2 (oid_ 110_.36), Vaithyaram Street, T. Nagar, Chennai-17

ice ]_’vt. Lid., 59/32, New Rohtak Road, New Dethi-116005

)ﬁf___

Assit, Registrar




(Arising out of Order-in-Original

nal: No. “03/Comimissior
dated 15/04/2009 passed by Comy Ci5

: C_ﬁ-éh_i_i_jﬁ_i-]
M/s Saf Yeast Co, Py, Ltd.
Vs,

Commissioner of Central Exci

Shri D, M. Nadkarni, Advocate. L
Stri Rajeev Ranjan, Joint Commissioner (AR), - - &

CORAM:

‘Han’ble Mr. Anil Choudha 1_'3*,-:
Honble Mr. Anil G.-Shakka

. Date of Hcaringi & Date

FINAL ORDER NO
Fey: f\ nit-G. Shakkarwar, _
:-. The prese.n't‘. appeg_ll 13
Yeast Co. Pvt. - -:Ltd.:'_,__

03/ Commissioner/LI{.O./.-_CX

by Commissioner of Centra

classifiable under Tariff ]
Central Excise Tariff-Act
the appelia__ﬁt{ were. c;\cmpt d

through Notification i NoX



27

08/

$.1,95,380/,

g _’2_,/-QQO_B.::_'-_--L_&-*_as_ also ot

‘& Show Cause Notice

tated ._"_.':i_'l_'l__é_‘lt the closing

jj_p;:_llants submitted

5..\?%{5;'\},&4 .

Pprodueced under sub-

dherd .
t ‘thes-the Cenvat credit of

such inputs which were
final product was dutiable.

«did . not appreciate  the




amount except for ¥Qs_2.,27,1_.3§_./;', 15(:011(:0111@(:1 th
availed on inputs and (:apitfi}:l___;;"ggod ] .jyh_i_c_h :__wérﬁ :-..b:r:o_ugl
the factory for utilization of thc s_a:_me_ in or
manufacture of final produg'_t_._
Therefore, under the said Sub—lule[l)

cannot be reversed or recovered. They “hav

ruled  that reversal of

4. Heard the ld. D. R
Order-in-Original. .
5. . ‘Having considered B

HMon'ble Supreme:; Cou rt,




ized, has to

1 credit that has

:_'\failable to the

‘time - or otherwise

Jud uet; -_:I.}l__at' is

conta final product

1y be taken against

redit 'was taken irregularly.

!




impugned Order-in-Original

denial of Cenvat Credit, R$2,27;130/- and rem

the said order is set aside including penalty .

The impugned Order—irl~Ori_gi_1'"_1:a15;is mbdifﬁed_:';t ity

-5d/-
{ANIL CHOUDHARY}
Member {JUDICIAL)

Ansari







